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ARMS (SECOND AMM.) RULES UNDII:II 
ARMS ACT, 1959 AND NOTIFICATIONS 
UNDER ALL INNIllA SERVICEs ACT, 1951. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 
I beg to lay on the Table-

(1) A copy of the Arms (Second 
Amendment) Rules, 1973 
(Hindi and English versions) 
published in Notification No. 
G.S.R. 947 in Gazette of India 
dated the 8th September, 
1973, under sub-section (3) 
of section 44 of the Arms Act, 
1959. [Placed in libra",. See 
No. LT-5682/73.] 

(2) (i) A copy each of the fol-
lowing Notifications (Hindi 
'and English versions) under 
sub-section (2) of section 3 of 
the All India Services Act, 
1951:-

(a) The Indian Police Service 
(Pay) Eighth Amendment 

Rules, 1971 published in 
Notification No. G.S.R. 2015 
in Gazette of India dated 
the 25th December, 1971. 

(b) All India Services (Death-
cum-Retirement Benefits) 

Amendment Rules, 1972, 
published in Notification No. 
G.S.R. 390 in Gazette of 
India dated the 1st April, 
1972. 

(c) The All India Services 
(Death - cum - Retirement 

Benefits) Second Amend-
ment Rules, 1972, published 
in Notification No. G.S.R. 
858 in Gazette of India dated 
the 22nd July 1972. 

(d) The Indian Administrative 
Service (Pay,) Tenth 
Amendment Rules, 1972, 
published in Notification 
No. G.S.R. 1044 in Gazette 
of India dated the 2nd Se? 
tember, 1972. [Placed '" 
libra",. See No. LT_5683/ 
73.J 

(e) The Indianu Forest Service-
(ApPointmel1t by Promo-
tion) Amendment Regula-
tions, 1973, published in 
Notification No. G.S.R. 479, 
tE) in Gazette of India 
dated the 241!h October; 
1973. 

(ii) A statement (Hindi and 
English versions) showing 
reasons for delay in laying 
the Notifications mentioned 
at (a) to (d) above. 
LT-5684/73.] 
[Placed in libra,.", See No. 

NOTIFICAnONs UNDER ESSENTIAL COM-
MODITIES ACT, 1955 

THE DEPUTY MINISTER IN THE 
MINISTR,{ OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI) : I beg to lay on the Table 
a copy each of the following Notifica-
tions (Hindi and 'English versions) 
under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955:-

(1) S.O. 526(E) published in 
Gazette of India dated the 
29th September, 1973 declar-
ing coir fibre extracted from 
C'Oconut husk to be 'lin essen-
tial commodity. 

(2) The Coconut Husks Control 
OTder, 1973; ,published in No~i
fication No. S.O. 527 (E), 1D 
Gazette of India dated the 
29th September, 1973. [Placed 
in library. See No. LT_56851 
73.] 
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MR SPEAKER: He is neither a 
Mem.ber nor a Minister there. There 
is nothing wrong if he ~ a Minister 
for some time at both the places. But 
So far it is not there. 
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13.10 hn. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

THIRTY-SECOND REPORT 

SHRI G, G, SWELL (Autonomous 
Districts) : I beg to present the 
Thirty-second Report of the Commit-
tee on Private Members Bill and 
Resolutions . 

13,10 hrs. 

UNTOUCHABILITY (OFFENCES) 
AMENDMENT AND MISCELLANE_ 

OUS PROVISION BILL 

EXTENSLON OF TIME FOR PRESENTATION 
OF REPORT OE' JOINT COMMITTEE 

SHRI S, M, SIDDAYA (Chamara_ 
janagar): I beg to move: 

"That this House do further ex-
tend upto the last day of the next 
session, the time for the presenta-
tion of the Report of the Joint Com-
mIttee on the Bill to amend the Un-
touchability (Offences) Act, 1955 
and further to amend the Represen-
tation of the People Act, 1951. 
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